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E DEBTS RECOVERY TRIBUNAL-I

|FORM NO.22 {Earlier 62) [Regulation 37 (1) DRT Reguiations, 2015] [See Rule 52 (1} of the Second Schedule to the Income-tax Act, 1961]
E- AUCTION/SALE NOTICE THROUGH REGD.AD/DASTIAFFIXATION/BEAT OF DRUM

"IHi FIEAEI 'I.I"ﬂ'TH THE HEE'D'H"EH‘I’ OF DEETE DUE TO BANH .ﬁ..l'hll] FIH.HH[:MLIHETI'I"I.ITIDHS AET '1993

T T T e SR I T O

R.C. No. 042020 0.A. No. 5732014
STATE BANK OF INDIA, SAMB, AHMEDABAD Certificate Holder
Vis

M/S. JAG HEET EXPORTS PRIVATE LIMITED & ORS. Certificate Debtors

To.

Mis. Jag Heet Exports Private Limited (Formerly Shreeji Exports) a company incorporated under the
CD No. 1] provisions of Campanies Act. 1956 having its registered office at Shop no. 19, 1st Floor, Millennium Plaza, Opp.
Swaminarayan temple, Judges Bungalow Road, Vastrapur, Ahmedabad -380015

CO No. 2 =h Jaswantbhai Vanmalidas Soni, 24, Pratima Society, Near Vijay Char Rastz, Mavrangpura,
| Ahmedabad - 380009

o0 No 3' oh. Alpgshbhai Jaswantbhai Soni, 24, Praima Sociefy, Near Vijay Char Rasts, Mavrangpura,
| Ahmedabad -380009

o0 No. 4 Smt. Ansuyaben Jaswantbhai Soni, 24, Fratima Society, Mear \ijay Char Rasta, Mavrangpura,
| Ahmedabad -330009

CDNo.5 amt. Anitaben Alpeshbhai Soni, 24, Pratima Society, Near Vijay Char Rasta, MNavrangpura,
"~ | Ahmedabad -380008.

0 No ﬁ- Sh. Nitinbhai Jaswantbhai Soni, 24, Pratima Socciety. Near Vijay Char Rasta, Mavrangpura,
“ | Ahmedabad -360008.

CDNo.7 M/5. Tanizshg Hotal Limited, 3 company incorporated under the provisions of companies Act, 1556
" | having its Registered Office situated at 1st Floor, Vardan Exclusive, Near Vimal House, Navrangpura,
Ahmedabad 3810008

CO No. 8 M5, Jasubhai Jewellers Private Limited, a company mcorporated under the provisions of companies Acl,
7| 1956 having ifs Registerad Office situated at 13-14-15, Millennium Plaza, 1st Floor, Opp. Swaminarayan
{ Ternple, Mansi Circla, Vastrupar Ahmedabad - 380015.

The unl:ler mentioned property will be 2oid by Public E-auction sale on 18th day of March , 2026 for recovery of sum of
Rs. 69,37 16,732.00 [Rupees Sixty Nine Crore Thirty Seven Lac Sixteen Thousand Seven Hundred Thirty Two only).
plus interest and cost payable as per Recovery Cerfificale isued by Hon'ble Presiding Officer, DRT- (less amount already
recovered, fany), from WS, JAG HEET EXPORTS PRIVATE LIMITED & ORS.

DESCRIPTION OF PROPERTY

No.| Description of the Property to be sold with the names of the co-owners | Reserve Price below| EMD 10% of

of | where the property belengs to defaulter and any other person as co-owners | which the property | Reserve price or
lats will not be sold Rounded off
1 2 i B

Na. Reserve Price (in ¥) | 10% EMD (in %)

1 | All thatimmaonabla property bearing Unit No. 102 on Fiest Floor, admaasuring
about 300 Saq. feet in the scheme known as "AANGAN COMPLEX” situated
on the land bearing Old Surdey Mo, 276 1A, Block No. 368, Sub-Plot Mo. 2
si{uated lying and being at Village, Bopal, Taluka Dascrol, RegistrationDistrict
Ahmedabad and 3ub Disirict Ahmedabad-3 Memnagar] and which is
bounded as under, that is to say, onor towards East: By Unit No. 103, West:
By Unit Mo, 101, North - By Office, South ; By Bopal Ghuma Road

All that immovabla proparty bearing Unit Mo. 111 on First Floor, admeasuring
about 2750 3q. feet in the scheme known as "AANGAN COMPLEX" situated
on the land bearing Old Survey No. 276/ 1/4. Block No_ 368, Sub-Plot No. 2
situated lying and being at Village, Bopal, Taluka Dascroi, Regisiration
Cistrict, Ahmedabad and Sub Disirict Ahmedabad-3 (Memnagar) and which
is bounded as under, that is lo say, on or lowards the: East | By Unit No, 108
and 109, West : By Block B "Aangan Compéex”, Norh : By Bopal Ahmedabad
Road, South : By Sub Plot No. 1

2 | Tanishqg Hotels Ltd. All thal piace and parcel of nos-agricullural bult up property
aof super structure baing Celiar (Baserment) constructed araa of 2802 5q. F1.
Ground Floor, construcied area of 3400 Sq. FL and open and land of 3350 3q. FL
First Floor construcied area 9500 Sq. FL and Second Floor constructed area of
9500 Sq. Ft. having tofal buit-up area 26203 Sg. Ft. in the project known as
“VARDAN COMPLEX situated &t undivided proportionate share of land beanng
Sub Plot MNos, 12+13+13a+14+14a of Final Plot Nos. 96 to %5 and 147 of Town
Planning Scheme No. 19 of Mouje Shelkhpur- Khanpur of CityTaluka o 1he
Reqistration District Ahmedabad and Sub District Ahmedabad-3 (Mamnagar),
boundad asfollows onortowsands - East: By T.P. Road and Baroda Mursary, West
By compound Wall and Vimal House, North ; By Patel Colony and Compound
Wall, South - By Main Entry & GNFC Cross Road.

3. Revenue assessed upon the property or any part thereof - Not known

4. Details of any other encumbrance to which property is liable - Naot known

5. Valuation also state Valuation given, if any, by the Certificate Debtor - Mo

6. Claims, if any, which have been put forward to the property, and any other known particulars bearing on its
nature and value - Mot known

1. Auctonédding shall only be through online electronic mode through the e-avction website |, https:/ibaanknet.in

2. The intending bidders should regisler the participation with the service provider-well in advance and gel user I and
password for participating in E-auction, It can be procured only when the requisite earmest money is deposited in
prascribed mode below.

3 EMD shall be deposited latest by till 04:00 PM on 16.03.2026 in Wallet Bank Asset Auction
Metwork (BAANKNET) https://baanknet.in, EMD deposiled thereafter shall nol be considered
for participation in the a-auction,

4, In adddion to above, the copy of PAN Card, Address Proof and identity Proaf, E-mail ID, Mabile Number, in case of the
company, copy of boasd resolution passed by the Board of Direclors of the campany of any other decument confirming
represeniation’atiorney of the company and the ReceiptiCounter File of such deposit should reach 1o the said senvice
provider throwgh e- auction website by uploading softcopies on or before 16.03.2026 and also hard copies alongwith
EMDs deposit receipts should reach at the Office of Recovery Officer-Il, DRT-1, Ahmedabad by 16.03.2026. It is also
held that eamest money of unsuccessiul bidders shall be refurned back in the respective accounis such bidders theough
the same mode of paymeant:

b, Prospective bidder may avail online training fram sanace provider;

1.50,00,000 15,00,000/-

11,560, 00,004 /- 1,19.00.000/-

Name of Auction Agency Bank Asset Auction Network (BAANKNET)

Contact person Mr. Kashyap Patel (Mobile No. 9327493060)

Helpline Nos. B201220220

Helpline Email Address Support. BAAKNET @psballiance.com

For any property related Shri Kamlesh Kumar Bairwa (AGM) Mabile No. 9567652468
gueries may contact Email : (i) sbi.041%%@sbi.co.in (i) teamfsamb.ahm{@sbi.co.in

6. Prospective bidders are advised to visit webzite hitps:/ibaanknet.in for detailed terms & condifions and procedure of
sale before submitting theér bids.

T.  The property shall nod be sold below the resenve price.

The property sha be sold in 02 [ois, with Beserve Price as mentioned above lof.

9, The bidder shall improve offer in mulbiples of Rs. 25.000/- for Lot no. 1 and Rs. 1,00,000/- for Lot no. 2 during entire
awction period.

10. The property shall be sold “AS IS WHERE IS BASIS" and shall be subject to other terms and conditions as published on
the official website of the e-auclion agency.

11. The highest bidder shall hawve to deposit 25% of his final bid amount after adjustment of EMD already paid by
immediate next bank working day by 4:00 P.M. through RTGS/NEFT in the account as mentionad abova.

=

Beneficiary Bank Name | State Bank of India
Beneficiary Name SBI, SAM, Branch, Ahmedabad Recovery Account
Beneficiary Account No, | 31666015329
IFSC Code No. SBINODOGO2E
Branch Address Commercial Bram:h Ahmedabad.

12. The successful bidderfauction purchaser shall deposit the balance 75% of sale consideration amount on or
before 15th day from the date of sale of the property. If the 15th day is Sunday or other Holiday, then on
immediate first bank working day through RTGS/NEFT in the account as mentioned above. In addition to the
above, the purchaser shall also deposit poundage fee @1% on total sale consideration money (plus Rs.10)
through DD in favour of The Registrar, DRT-, Ahmedabad. The DD prepared towards poundage's fees shall be
submitted directly with the office of Recovery Officer-2, DRT-I, Ahmedabad,

13. Incase of default of paymant within the prescribed period, the deposit, after deduction the expenses of tha sala, may, if
the undersigned thinks fit, be forfeited to the Government Account and the defaulting purchaser shall forfeit all claims fo
the property or the amounideposited. The property shall be resold forthwaith, after the issue of fresh proclamation of sale.
Further the purchaser shall also be liable to make good of any shortfall or difference between his final bid amount and the
prsce for which itis subsequently sold.

14. Scheduleof auctionis as under;-

Date and Time of Inspection

Date of uploading proaf of
EMDidocuments

Las! date of submissions of hard coples of proaf of
EMD/documents with office of the Recovery Officer
Date and Time of E-Auction

| 02.03.2026 | Between 02.00 PM to 4.00 PM
16.03.2026| Up to 04.00pm

16.03.2026| Up to 05.00pm

: 18.03.2026| Between 12.00 Noon to 1.00 pm (with auto extension
clause of § minutes, till auction completes)

13. The Recovery Officer has the absoluta right to accept or reject any bid or bids or to postpone or cancel the e-auction

without assigning any reasons. g

Issued under my hand and seal of this Tribunal
on this 19th day of January, 2026

{Love Kumar)
VG Recovery Officer-ll,
DRT-l, Ahmedabad

I get the inside

information and get
inzide the information.

Fiye Poerfdamsr § spramms
Fawg dPuas denaillands Baaofasdilipindad
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Equitas Small Finance Bank Ltd (FoRMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600002.

POSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property)

Whereas the undersigned being the Authorized Officer of M/s. Equitas Small Finance Bank Limited, under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13(12) read with
[Rule 3] of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the below mentioned Borrowers to repay the total
outstanding amount mentioned in the notice being within 60 days from the date of receipt of the said notice. Since the below mentioned Borrowers
having failed to repay the below stated amount within the stipulated time, notice is hereby given to the below mentioned borrowers and the public
in general that, the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under Sub-
Section (4) of Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement Rules, 2002. The Borrowers in particular and the public
in general are hereby cautioned not to deal with the schedule mentioned properties and any dealings with the properties will be subject to the
charge of M/s. Equitas Small Finance Bank Limited and further interest and other charges thereon.” The Borrower's attention is invited to provisions
of sub —section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.”

Name of the e Demand :
SR Description of Secured Asset : Possession
NO Borowerts) (immabl Propet) Notico Dt | i e
Branch : Surendranagar Al The Piece And Parcel Of Residential House On
L No. : 700011468255/ 700011468268 Kherali R.S.N0.477 Paiki Residential Plot No.26 A 27 11.2025
’ Borrower : Mr/Mrs Ramjanbhai Having Land Admeasuring 76.50 Sq.Mts, Along With|“"" & 04.02.2026
Akbarbhai Dhundha Construcrion Thereon At. Kherau Ta: Wadhwan, Dist. 943201 e
Co-Borrower : Mr/Mrs Dhundha Surendranagar North: Road, South: R.S. No. 476,
Shubhanben Ramjanbhai East: Plot No. 26-B, West: Plot No. 25-B

Date - 06.02.2026, Place - Gujarat

Authorized officer , Equitas Small Finance Bank Ltd

DEMAND NOTICE

Whereas the Authorized Officer of Asset Reconstruction Company (India) Limited (acting in capacity as Trustee for the below
mentioned Trusts) (hereinafter referred to as "ARCIL") is incorporated under the companies Act, 1956 and registered as an Asset
Reconstruction Company with the Reserve Bank of India of Securitization and Reconstruction of Financial assets and Enforcement
of security interest Act, 2002 (hereinafter referred to as "the SARFAESI Act") and whereas the Borrower/ Co-Borrowers as mentioned
in Column No.2 of the below mentioned chart obtained loan from Jana Small Finance Bank, the Original Lenders and whereas
ARCIL has acquired the financial assets relating to the loan accounts mentioned herein below and whereas ARCIL being the secured
creditor under the SARFAESI Act, and in exercise of powers conferred under section 13(2) of the said Act read with Rule 2 of the
security interest (Enforcement) Rules 2002, issued demand notice calling upon the Borrowers/ Co-Borrowers as mentioned herein
below, to repay the amount mentioned in the notices with further interest thereon within 60 days from the date of notice, but the
notices could not be served upon some of them for various reasons.

LAN No./ Name of Original Lender/ Total Outstanding in
Demand Notice Date/ Name of the Borrower/ Co-Borrower Name INR as per Demand
Trust Notice Date

1) Mr. Parmar Ajaybhai Parshotambhai, House No0.317, Koli
Vas, Nr. Primary School, Bajud Road, Ishwariya, Sihor,

Bhavnagar-364230.
Bank Ltd 2) Mrs. Parmar Manishaben Ajaybhai, House No0.317, Koli
. Vas, Nr. Primary School, Bajud Road, Ishwariya, Sihor,

Date of Demand Notice: 03-02-2026 Bhavnagar-364230.
Name of the Trust: Arcil-Trust-2025-17 | 3) Mr. Parmar Parshotambhai Nanubhai, House No0.317, Koli
; ' ' Vas, Nr. Primary School, Bajud Road, Ishwariya, Sihor,

(hereinafter referred to as 'ARCIL") Bhavnagar-364230.

DescriptionoftheProperty: Schedule: All that piece or parcel of Immovable property Gamtal Property/ House No.317 Land
admeasuring 1200.00 Sq.feet i.e. 111.52 Sq.mitrs., with Construction thereon 622.00 Sq.feet. i.e. 57.79 Sq.mtrs. Village Ishvariya,
Ta. Shihor and Dist. Bhavnagar, State Gujarat. That the above mention immovable property is Bounded is as under: On and
towards East by: Other Property, On and towards West by: Road, On and towards North by: Other Property and Road,
On and towards South by: Other Property.

LAN: 45190430000202
Original Lender: Jana Small Finance

Rs.4,38,782.91

Notice, is therefore given to the Borrowers/ Co-Borrowers, as mentioned herein above, calling upon them to make payment of the
total outstanding amount as shown herein above, against the respective Borrower/ Co-Borrower, within 60 days of publication of this
notice. Failure to make payment of the total outstanding amount together with further interest by the respective Borrower/
Co-Borrower, ARCIL shall be constrained to take u/s 13(4) for enforcement of security interest upon properties as described above,
steps are also being taken for service of notice in other manners as prescribed under the Act and the rules made hereunder. You are
put to notice that the said mortgage can be redeemed upon payment of the entire amount due together with costs, charges and
expenses incurred by Arcil at any time before the date of publication of notice for public auction or private treaty for transfer by way
of sale, as detailed in Section 13(8) of the SARFAESI Act.

Take note that in terms of S-13 (13) of the SARFAESI Act, you are hereby restrained from transferring and/or dealing with the Secured
Properties in any manner by way of sale, lease or in any other manner.

Sd/- Authorised Officer
Asset Reconstruction Company (India) Limited
(In capacity as Trustee)

ASSET RECONSTRUCTION COMPANY (INDIA) LTD.

Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (W), Mumbai-400028.
CIN No.: U65999MH2002PLC134884; Website:www.arcil.co.in; Tel: +91 2266581300

Place: Ahmedabad
Date 05 02. 2026

ﬂrcn

© SB| STATE BANK OF INDIA

HLC Bavla
Without Prejudice RPAD

Date: 06.02.2026

Smi Vidamidevi Nathuram Prajapati W/0 Shri Nathram Punjaram Prajapati

€ 308 Kamavat Aptt., Opp. Om shanti nagarNr Bhamariya Kuva,MNarol, Tal-Daskroi Dist-Ahmedabad-352405
Mr. Nathuram Punjaram Prajapati

C 308 Karnavat Aptt., Opp. Om shanti nagarNr Bhamariya Kuva,Narol, Tal-Daskrol Dist-Ahmedabad-382405

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auclion Sale Notice for Sale of Immovable Assels under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with provision to Rule B{&) of ihe Security Interest (Enforcement)
Rules, 2002
Motice s hereby given to the public in general and in particular to the Borrower{s) and Guarantor(s) that the balow described
immovable property mortgaged/charged to the Secured Greditor, the physical possession of which has been taken by the
Authorized Officer of Siate Bank of India, the Secured Creditor, will be sold on "As is Where iz, "As is What is” and
“Whalever there is" on 10.03.2026, for recovary of Rs.4,97 248/- (Rupees Four |acs ninety seven thousand two
hundred forty eight Only) as on 03.07 2024 togather with further interest at the contractual rate on aforesald amaount
lopgether with incidental expenses, costs and charges thereon less: recovery therealter, due to the secured creditor from
amt. Vidamidevi Nathuram Prajapati and Mr. Nathuram Punjaram Prajapati (guarantor).
Pieasa fake notice that the secured assets mortgaged/charged fo the Bank more fully described in the schedule hereunder
shall ba sold by public e-Auction 10 be held on 10.03.2026 through BAANKNET.com fram 11.00 am to 0400 pm. The
reserve price and the earnest money deposit will be as under:

Amount in Rs.

Reserve Price | EMD
5.4‘“.““”‘ 54.“:'“!'—

Description of Property / assets

All that piece and parcel of immovabde property —FlatNo. A/214 at 2nd floor, Kesar
City (Akrut) Vaibhay home BS Nebula Aavas Survey Mo- 45201 \Village -
Moraiya, Tal-Sanand Dist-Ahmedabad  owned by Vidamidevi Nathuram Prajapati.
Boundaries: Easi- Fiat No-A/203, West-Road, Morth- Fiat MNo- &/215, South- Flat Mo-
A213

No encumbrances known to the secured creditor

For further details, please refer to the nofice to be published in the newspapers on orafier 06.02.2026. For defailed terms and
Comdilions of the g-aucton pleasa raler 1o the nks:
I. Miips:/‘bank.shl/web/sbl-In-the-news/auction-notices/bank-g-auctions (1. BAANENET com

E-Suction iender documenis containing e-Auction bid form, declaration etc.; are available inthe website of the service provider:
i.PSB Alliznce Ltd. i, BAANKNET.com

Yours Taithfully
Chief Manager & Authorized Officer
State Bank of india, HLC Bavla, Ahmedabad

CHOLAMANDALAM INVESTMENT AMD FINANCE COMPANY LIMITED
Gorparale Office: "Chals Cresf C.54 & 55, Super B-8, Thina Vi Ra Indwabrial Exlale, Guindy, Cherrsi- B00032,
{ Cklﬂla Branch Office : 8-203, Ind Floor, The Firsl, Beskdes ITC Namada, Sehind Keshay Baug, Mastapur, Ahmedatad - 80095,
Centact Moc Premal Bhatl 0378157588 | Niraw Prajadaki - 7086142515
SALE MOTICE FOR SALE OF IMMODWVABLE PROPERTIES
E-auction Sale Motice for 5ala of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 & 9 of the Security Interest (Enforcament) Rules, 2002,
Motice is hereby given ta the public in general and in particular ta the Barrower | Co-Borrpwer | Mortgagar (s) that the bebow described
immavable propertes morpaqed ta the Secured Craditor, the PHYSICAL POSSESSION of which has bean taken by the Authorised
Officer of Cholamandalam investment and Financa Campany Limited the same shedl ba referred hergin gfter as Cholamandelam
invazimenl and Finance Campany Limited. The Securad Assats will be sold on "As is where is", "As is what is™ and “Whatever
there is™ basis thraugh E-Auciion,
ik heraby indormed to Genaral public that we are goang toconcuct pubic E-fwclion through webshe hitps ihwwa. auctionfocus. infchola-lap.
AIC No. & Name of Bomower, | Die & Amound Descriptions af the Eveyn Srien | B uckon et ot Do
Ca-barmower, Morkgagons m‘m I.lllln‘:';lﬂ properyPraperlies Amount {In n":‘ EMD Jsbeuiztion
-} | Last Diaks, Inspection daks
{Loan AMC Ho. HEOTAHMO00G00ETT2E) Proparty Beanng Business Housa Mo, |Rs. 1.15.H,ﬂﬂﬂl'-i TR03-M06
1, Harish Lachhmandas Tekchandani | 12-05-202%
Rs,1,35,17 555/

13, Block Mo. C, iz Pemlan-13. | ge. 44500000 | at 11:00
2. Mahalaomi Mirchi Company Grauid Floar Adm. 51 Sq. Mes Ris. 1.00.0001 am to 1:00 PM
3. Vinay Harishkumar Tekchandani | 25 on 12-05-2025 | First Floor Adm 51 55, Mers., Second L_—_— [with
4 Lachhmandas Diyaldas Floor Acm, 51 5q. Mirs,, Third Floar &dm. 5129 MIrs. | o cimised extensian
& Fourth Floor Adm. 51 5q. Mirs., (otal Admeasuring ol 3 min each)

Tekchandani
5. Meelam Harishkumar Tekchandani 15 5q, i, (carpet Ares) Akang Wi Slar Cabin, LS

Add.; 202, Sirin Appartment, Nr, Rivera -1 And Shai YO Mcindad Seulte of LA Ao, 110 2 s, B
] Frahall:lr-.la’;r el i etk chame Waown Az "Tejendra Arcada”, Siuabed &4
| -] 13 ol | = i
iy T T
AisoAL: G113, Ground Floar, ejencra Arcade, ir BN | Tauka Maninagar in The Distict of Ahmedabod and | 1302:2026
Ralice stalion, rﬂ’ Rakhial Lross Road, Kakhial | pegisiration Sub District Ahmedabad-7 {Odhav]. (11:00 AW,
Abhmadabad 380027, Baundres A As Under: East Uadl Moo 803 West: bo
Also At, 24 -Sardar Pefal Marked, Ois Jamalpur Gale, | Ganpal Go. Oprativie Bark, Morh: Burgalow Ne. 22 And 1:00 B}
Jamelpur, Abmedabad Gujered -380022 Sauth: 50 Fis.. Wind TR Road

{Loan AIC Mo, HED1AHMO000G029548)
1, Birankumar Mohanial Panchal,

2. Ridmam indusiries,

3, Mamrafa Panchal,

4, Maohanlat Gulabchand Panchal

Add.: C-107, Ashoknagar Socialy. Near |sm Jodhpur,
Manekbag Satalbe, Ahmadabad-300015,

Ao AR Shop Ma. 321, “angle Arcade®, Opo. Parmeshoesr Fiacs,
Nr, Palm Halgl, Manmahan Cross Road. Nk, Mhmedabad-
38230

Alsa AL Shed Mo BT, B8 Pushkar indostris Estade-2, Opp
Macans Phase 1, Gde Vaba, Anmedabad - 3821445

Enter a betrer [ife

H1-02-208
(s o 5.30.P M)

E3-0E-200%
Admeasunng 13132 Sq.mirs, Carpel at 11:00
Ama Theseabouls Slanding Theseon In Al 1o 1:00 PM
“Bngel Arcade” Together With Rs. 1,00.000/- {with

Unigivided Share In Land of Sald Sockety And Righls of un:ﬁ”ﬂ;iﬁ:“

WMembership, Share Caplal And Share Cerlificale ol The

Sad Socely Silualed On The Mon- Agradlure Lard

Baaring Sna 350, 355 B9 ol Tp. 111 Fp. 792 &-9111

Shaatnd, Lyrg And Being Al Mouje hikgl, Talka Asawa

In Tha Regsstration Districl of Ahmedabad And St Distic

al Ahmedaoad - 12 (Mkel) Bounded As Given Hers

Undear :- East - lrternal Rosd, West - internal Road,

Horih = Dffice Mo 320, South = Open Land, 1:00 8.}

1AM Interested parlicipants | mdders are requesied fo visit the website hitps:/lwww.auctionfocus.inichola-lap &
hips:iwww.cholamandalam.coml newslauction-notices. For delals, help, procedura and oaling lrairing on e-aucion. prospecive
bidders may contact  Prachi Trivedi - 9016641848. & Mr. Muhammed Rahees - 8124000030 | 6174845616, Email id:
ChaolafuctionLAP@chola murugappa.com, For e Auction training alone, contact Mis, Auction Focus

2. For further details on s and candilions pleaza visd hitps:iwwewauctionfocus.inichola-lap & hitps:iwww.cholamandatam.com/
news/zuction-natices. ta take parfin 2-auction

This is also a Stafutory 15 Days Sale Notice Under Rule B & 9 of Security Interest (Enforcement] Rules, 2002

Dabe : 05-02-2026, Piace : Ahmedabad Sdl- Buthorized Officar, Cholamandalam nvestment and Finance Company Liméted

epaper.financialexpress.com

Properly Beanng Ofica Mo, 321 orea Ris.1,30,00,000- |

102025
Rs, 90,48 039;-
&5 on 10-09-2025

Rs. 13000001 |

£1-08-2028
{up ta 5 I0.PM)

12:02-2038
(19:00 AM
ta

SEWA GRIH RIN LIMITED
Garprorabe pifice Address: Busiding Wo. 8, Tewer G, BIh Floar, OLF
Cyher Gily, Gurugram 12202

RULE-8{1) POSSESSION NOTICE (For immovable Property)

Whereas, The undersigred being the fudhorzed officer of the SEWA GRIN RIN LIMITED under
tha Securitizaton and Reconstriactian of Fnancial Aszels and Endorcement of Secunby Interest Ack
2002 and i emercise of powers corderned onder seclion 1302), issued 2 Desmand Netics Galing
upon the Borowers/Lo-bormawenuaranior 10 repay e amount mentioned in the nolice and
further imerast within 60 dags from the date af recept of the =3 nofice. The Bormowers/Go-
barrowan Guaramior having faided ix repay the amaurd, notice is hereby given b the Bomowers!
Go-bosrowen Guarantar &nd the puldic in general that the undersigned has taken possession af the
property descibed heran balow in exercise of powers conderred an him  her under Seclion 13
{4} of the: said Act reed with Rule 8(1) of tha said Rules. The borrower in particuar and the pabbc
i genera s peeby Cautioned mat o deal with the property and any delings Wi he property
will be subject to the chame of the SEWA GRIH RIN LIMITED for balow mentioned Outstanding
amount phus intarest and incidental fxpansas, casls theron. Tha borrmwer's aliention i inibed
to provisions of sub-sechon (8) of section 13 af te A, in respect of Bme avaisble. o edeen
e SeCLed AS5ES,

Sitara

B AFEL BERLLANE

Demand
Hotice Date
B Dulstanding Ameunt
Barrower ! Co-Boerewar [ Guaranior Symbodic
Mo [Figures & Woeds) | o0 ccinn
Date
1 |Loam Account No.: L1CPOG0O0S0085E1 Hs. 4,77,3083.59/- | 09/10/2025
1. Mrs. Palel Reshma Ben. Wo Shri Pankajbhai ({Rupees Faur Lakh | g3:02:2026
{Barrower), Sevenly-Seven
2. Bhri Pankajbhai Keshavlal, 5/o Shri Kezhavial Thousand Three
{Co-Barrower], Hundred Eighty-
3. Shrl Patel Bharatizhai Keshavlal, 5/o Shri Thres and Fifty-Nine
Eeshavlal {Guarantor) Paise onky}

Descriplion of Morlgeged Progpery.- Gram Panclayal Property Mo, 2026, Arakram Mo 203
Patelvas, Dnolkuwa, Taluka Mansa, Mehsana, Gufaral, area of ihe morgaged property 464,96
5g. mebers, boundanias — East — Thakur Vas, Wast - House of Pabel Jiezbhai, Barth - Vacand
land, Soulh - Road

Place: Gajaral, Date: 0502 2026 Auwiharised Diicer, Sewa Grih Rin Limiled

DESCRIPTION OF THE IMMOVABLE PROPERTY

Hogel cis wily dicsa REGIONAL OFFICE,
oo dw 3 gfEm LAL DARWAJA,

CENTRAL BANK OF INDIA AHMEDABAD-380 001
APPENDIX-IV [Rule-8(1)] POSSESSION NOTICE

{(For immovable property)

Whereas The undersigned being the authorized officer of the Central Bank of
India, Jamalpur Astodia Branch, Dist Ahmedabad under the Securifizalion and
Reconstruction of Financial Assets and Enforcerment of Security Interest Act
2002 and in exercise of powers conferred under Section 13(12) read with rule 3
of the Security Inlerest (Enforcement) Rules, 2002 issued a demand nofice
dated 19.11.2025 calling upon the borrower Mis. Dharvia Industrias Proprietor :
Mrs. Darshnaben Pankajbhai Patel, Mr. Arvindbhai Gordhanbhal Patel
{Guarantor) io repay the amount mentioned in the nofice being Rs, 37,99,980 +
Interast- (In word Thirty Seven Lakh Ninety Nine Thousand Nine Hundred
Eighty only) with interest as mentioned in nobice within 80 days from the date of
receipt of the said nofice.

The bosrower having failed to repay the amownt notice is heareby given o
barrower and the public in general that the undersigned has taken Physical
Possession of the property described herein below in exercise of powers
conferred on him under Sub Section {4) of Seclion 13 of the act read with rule &
of the Sacurty Interest Enforcament Rules, 2002 on this 04 day of February of
the vear 2026,

The Bormower inparticular and the public in general is hereby cautioned not to deal with
the proparty and any dealings with the property will be subject to the charge of the
Central Bank of India for an amount Rs. 37,989,980 + Interest’- (In word Thirty Seven
LLakh Nimety Nine Thousand Nine Hundred Eighty only) and interest thereon w.e.f.
19.11.2025 plus other charges, {Amount deposited after Issuing of Demand
Notice UiSection 13(2) has been given effect)

"The Borrower's attendion is invibed to provision of sub-sechion (8} of section 13 of the
Aot i respectaftime avadable, 1o redeem the secured assets.”

Mortgage of property in the name of MrArvindbhai Gordhanbhai Patel
(Guarantor) Flat No, Dv302, 3rd floor, Construction admeasurning about 105.34
5q. Mirs. {Super Buifl-up Area) and in together with undivided share of land
admeasuring 31.90 3q, Mirs. In survey no 3772, T.P. Scheme no. 110 InF.P. No.
10/2 In a scheme known as Yash Platina, Near Yash Flora-1, New India Colony,
Mava Maroda, Ahmedabad. East : Sociaty Margin Space, West : Lift and Stair
and passage, North ; Flat No. V301, South : Block No. E and Flat Mo, E/303

Date: 04,02 2026 Authorised Officer
Placa: Jamalpur Astodia Central Bank of India

FORM A
PUBLIC ANNOUNCEMENT

[Linder Hequialicn & of the Irsalvency and Banknpley Baard ol Inda
insotancy Resolution Process for Corparate Persons) Regutations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S. SAHAR INDUSTRIES LLP

RELEVANT PARTICULARS

1 [Mame of corporate debior SAHAR INDUSTRIES LLF

¢ | Date of mcomoratan of corporate cebar| 02052023

3 | Auhonity under which corporate Registrar of Companies - Ahmedabad
debior s incorparated § registerad
4 | Corporate ldantity Mo, | Limitad Liabilily | ACA-D088
[denlification Mo, of carparate dedbar

% | Addreas of the registered office and Registered Office with ROC;

principal office (if any) of corporate debdor| Block: No, 97, Pakee 1(B), Opp. Bharat
Patroleum, NMH. B, Moje-Mob Marali,
Taliga-Mangrol, Kam, Surat- 354110
Address g5 per Order:

Block Wo. 81/%E . and Block No. 100,
Hissa 1/2, Moti MNarpli, Opp.
Bharat Fetrofium, Tal-Mangrol, Surat,
Gujaral- 324110

February 03, 2026 MNCLT, Ahmedsbad
Bench passed orger and Order is
received by Interim Resoluiion
Professional on February 03, 2026

August 02, 2026 160 days from the date
of commencement of CIRP I8,
February 03, 2026,

i | Mama and ragistration nurmbar of tha | Mr, Rathin Amishbhai Majmudar,
insolvency prafessional ackng Regn. No.:

as mbedim resolullon professinnal |BELIPA-OMHIP-P-025 76120 21-2022/1 3028
§ | Address and e-mail of the intesim 604, Scarlet Gateway, Opp. RiveraAntilia,
rasolution professional, as Corporaie Road, Nesr Prahladnagar
repistarad with tha Board Gardan, Ahmedabad-380015,

Email: infoi@carathin.com

Mobile No.: 8874717070

604, Scarlel Gateway, Jpp. Biveradntilia,
Corporate Road, Mear Prahladnagar
Gardan, Ahmedabad-330015,

Emaif: info@carathin.com;
cirp.sahan@gmail.com

Mabkla No.: 9974717070

17 February, 2026 ia., 14 days from
appaintment date of CIREP order
received on February 3, 2026,

Mot applicable al preseni

£ | Insohvency commancament data in
ragpech of corporate dablar

7 | Estimated date of chasure of
nsalvancy resclulion process

10| Address and e-mad to be wsed for
comrasgandence with the imtarim
resalulion professionsl

i1 | Last date for subrmizshon of claims

12 | Clazses of craditors, if any, undar
clausa (b of sub-section (54&) of
saclion 21, ascartained by the
nterim reschution professional

13 | Namag of Insolvancy Prolessionals
wentified to ot as Aulhorised
Represemative of credflors in a class
[Three names for aach class)

14 [ {a} Ralevant Forme and

Mot applicable at present

Weblink:
htipsibbi.gov.infenfhomel/downloads
i) Physical Address ;

sama as mantioned in point 10 and
iii} Emad IRP at ; cirp.sahan@gmail.com,

infoi@carathin.com
iii] website &1 - Nod Avalabls
Mat Applicable

Mofice is hareby given that the Nafional Company Law Tribuna!, Ahmedabad
Bench has ordered the commencement of a Corporate Insolvency Resolution
Process of the Mis. SAHAR INDUSTRIES LLP on February 03, 2026, The order is
receved by Intarim Resolution Professional on Fabruary 03, 2026,

The craditors of Ms, SAHAR INDUSTRIES LLP are hereby called upon o
submit their claims with proof on or before February 17, 2026 io the Intenim
Resalution Professional al the address mentioned against entry No. 10.

The financial creditors. shadl submet their claims with proof by electronic means
only. All other creditors may submit the ciaims with prood in person, by post or by
elecirons means.

& fingncial craditor belonging to & class, a3 Bsted against the eniry Mo. 12, shall
indicate its choice of authorized representative from amaong the (hree insalvancy
professionals listed against entry Mo, 13 to act as authorized representative of the
clazs [Mone at present]in Fomm CA.

Submission of false or misleading proofs of claim shall alirac! penalties.

I[P Rathin Majmudar

Interim Resolution Professional of

M/s. SAHAR INDUSTRIES LLP

Place : Ahmedabad  Regn. No. IBBIIPA-001/1P-P-025T6/2021-2022/13928
Date : 06.02.2026 AFA Malid till 31.12.2026

(B} Details of authosrized
reprasenialivas are available al |

. Ahmedabad
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GOVERNMENT OF TAMIL NADU . T
2% PROJECT DEVELOPMENT GRANT FUND (PDGF) Thomas Cook (India) Limited
- 1| %t b x
INVITATION FOR PROPOSAL (IFP) :ﬁ‘;‘:’:;;z m:‘“:;“ ;“;ﬂ;;; Sl My, Liswwr: Pavsl fEsiif), Mowbal - 400 013
= Consulting Services Zh AESR u.m 5 ) e Thnmas c“nk '-Iri‘l':-llr'-r:-'I (gl Fﬂill:l 1)) 3
. Website: fhomascook.in « Email: sharedepti@fomascooicin 5 4o Nt (2081 . 13
Ref: TNUIFSL/ PDGF/ GoTN/Parks&WS/Fabruary/2026 Cnt: LESGAOABHSTERLCICNT 1T A SR (Rt Rt )
1. Project Development Grand Fund (PDGF) intends to appoint a firm ko provide the following consulting UNALDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED DECEMBER 11, 2025 wndl, oAl wdl seeie wilgo wihsd dden oe Hmgdlaodnn e
senicas as detailad n tha table given below: Flaeegatim iy mamilbhan Sdga 2les sogelfier 25 (e Rd pecdes vise,
{Rs. In Millions, escepl Eamings per shane) \ 5 NI S e b a0 €
58 Ectimatad e aTonder | o Tandor IR o0z el [Hsadld) geeden { Aagiefilen ) B 2oozf] 5o% a3( a2 ) Ea0 [Hane
e . 3 e : Quarter Ended Cuarter Ended 218 dand coe wildl ol el 36 .40, 2094 o Shues ol R ol 530
Description of Services ;:r;:l in Rs. Submission| Opening Particulars ", Ended vy e o £
8. last date date ﬂ“"“u""" Dﬂﬁ N, n'“'m"h" Eoiig wadlanie cNedoe ol sl gda g onggeea (Lamr v sBedeiz) ol
: .IIE-I III..,.'I.'-E'
Consultancy Services for “Preparation of (Unaudited) (Unaudited) (Unaudited) :fﬂ :-mniﬂ:mi: I?mﬂx ; ml :q:;:i‘:;;
Conceplual Master Plan, Delsled Project Heport 26-02-2026 | 26-02-2026 e e
1 |(DPR} and Bid documants for Establshmant of| 1,00,00,0000- | 1,00,000/- upte al Total ncome from operaiions 21 861 67 5231 20 8309 =T yai) oriclol ofl 213 sl eindhyad] Eo Eczcll 242 :::,'.:_Jj-q-r_u e.-:_:-nt%!:_ ':":_j-u'
Green tpace and Parks for Madural and Salem 11.00 hrs. | 12.30 hrs, Mot Profit / (Loss) for the pariod (before tax, Excoapbonl Reiiig &N f&acik) femgn s 0, Eame e oade srmcis iRl sil2a wndls
City Municipal Comporations® andior Exiraordinary dems) 897 4 28518 fa4a.r araaH) 2id B & o8 adl seend Regdld) peedee (tesifioz ) M), 2oos
3 . X - Met Profit / (Loss) for the period [before tax ol EEp] Som qp G600 UiGe S00 Som 3 of] d2isen {x ) de0 R ¢ =8
gnmnm Raporl .'npmfﬂ;m mraMﬁ 09-03-2026 | 09-03-2026 A §-wny it o ESlsncadinary i 6.4 2,807.3 7126 Gt sl 3/dele) wdl el Gusln 5991 o2 Sggendl, 202s e Frevasd
2 lproviding water supply for Kanyakumari,|1:50,00.000/-11,50,000/- " I;gmm 12 3: h ::}::’E:gm:m' hmh Eﬂmmlmwhm: i 4549 1.898.0 AT29 tidiae aom dlci ac
Kundrathur and Truchandur Municipalties’ ! ! . <P : s 333. : 1'5”'2 s o] v Bdle Ba k12 el ol venciiol (el 20 810 HE) @ SRal Ak 2k
5 Tha assignment is apen 10 all eligibla firms. The Request for Proposals (RFP) may be downlsaded and used Equily Cagital P AT0.4 4704 aiid 83 el [Rasn edel Slous S azan tne, By, oEmig-l ve. a9, 20w
free of cost from the website viz. www.tntenders.gow.in. _ 7 ) ' ) Horod 3L 24,99, 5¢c. 00 (3R vl am Rzanda ewmez sal deasil Y1) ==
3. A pre-proposal confarance will be held on 10,02.2026 at 11.00 am for S2 1 in the office of TNUIFSL. ko clarily T A O WO [ Suay R .8 : r canley el wiaifasl 1) capeinel 24l
queries, if any as statad in the RFP, Earnings per share (afler extraordinary items) {of Re. 1 sach) isald Mosa uea Amadr sl Guoicl wa vis) siutiel ses -l dai san
4_ A pre-proposal conferance will be held on 13.02.2026 at 11.00 am for 52 2 in the office of TNUIFSL. lo clarify Basic - 135 3.06 1.14 (¢ )oll ancaied sacdl Rcnitsele] Gation leaini oud B,
:"ErH' fany 2 sialed in the RFI P —— . " . Dilested - 133 4.98 114 202 asac ael
: aﬂﬂpﬂﬁ:&eﬁ;a" : —— p i s ik S I " — i T aman) g Fasoe oMy Ja e wade o sde . el e s, oflod s | Mog2 o Mooy
6. Any Clarifications, Minutes of Pre-proposal meeting, Extension of lime and Addendum & Corrigandum ssued Barsic 0N 487 1.06 olls o, 2l ), dieigo Sugon a9z .00 A M. Hed & 93900 8 a2 Fue i o
will b uploaded only n the Tamd Madu e-Procurement website. Other details are avalable in the RFP Dilusted - 0.80 3BT 1.06 aldlan oflet Wiellenas afle uz dede Gel dom ad «, go U5 7 wal o, 20
Chairman & Managing Director, . aErgd SHsm cons 2 Hl, 2 - s50E, q1|n:_1.,=_=.‘|, LEHIE , 25, 2 WeE] S&EE
DIPR/T62/ TENDER/2026 TNUIFSL Fund Manager of PDGF Notes: el As ) e i . Bue orende Biasodll ag: 2l ol apono & @ yd = 5 =
f SRR | & i 1] wdl « Wil
1.The results for the quarter and nine months ended 31st December, 2025 have boen subjocted to Limited Roview by nn'“; s : "1"": ,jl'“' . 0 ol 0 o) ol o R, 200 D,
the Statutory Auditors in compliance with Rogulation 33 of the SEBI (Listing Obligations and Disclosure w v : il SARg A 2 . = .
Hﬂfﬂ.l!'m:l R‘Eﬂ.ﬁmm .21:]1-5 E“[H . oog., o8, Segf ik ..Il-l'-"lﬂ il e sl *’ “"H'l H HHF' “m
d + S 7 SN Iy AR W Hinh ] e ds

£.The above nosults were reviewed by the Audit Committeo and approved by the Board of Direclors at its moeting held
on 05th Fobruary, 2026,

3.*Reserves (excluding revalualion reserves) ane stated as at 31st March 2025 is Rs. 16,184.0 Mn and as at 315t March,
2024isRs. 20,1032 Mn

Efici ol &, ¥, 4, #, Bl5E wmi,
sl sizsedl @3,

gitaw iw .ﬁ Indian Bank
gaan gt slel, wrilessse,

T R N A T

ulEl G-y lf'-'!,-'u" f-'ﬂnll_lu FLLND
S cildla (zanaz [Fasa Hid)

UCAL LIMITED

(Formely known as UCAL Fuel Systems Limited)

4. The details as required under SEBI (Listing Obligations and Disclosure Requirements ) Regulations, 2015 in rolation to

Regd Office: 118/2 (5.P) 1" Cross Road, Ambattur Industrial Estate, Chennai - 600 058 the Standalone Resulls are as follows:

Tel. No! D44-6654 4719, E-mail: investorucal com, Website: www.ucal.com, (Rs. In Millions)
. - IHIJ:HHEIEEPL:DHEE Quarter ended | Half Year ended | Quarter ended :—lﬂ_‘ml,dq? jfl H:_Ifmlw?f?ﬂdgufal ,,:,..:,;-,;.::ﬁm1.,.?1 g%,:mﬁrjil = ch:
~ PUBLICNOTICE Particulars 30th September, | 30th Septembar, | 30th September, | 0 e i) o egoel e 45(ac)
R e e remaR el e e L A - : 2025 2025 2024 L -_1!"-'91!-'1 1‘I_l_ : .l : A P00 oM 4% 92
mwmtﬂ' ey “-- ety ﬂmm {Unaudited) (Unaudited) {Unaudited) Gam e ¢ 28 o cera el Hoel Guziian 39 e el a1 Slkes
Pursuant to Securities Exchange Board of India (SEBI) Circular Mo. HO3813/11(2)2026-MIRSD-PODY wilZ3 w2l 52 daipiz/oafleimiz2lzdoe sil Sifsend sdveud dma (dane
oe

W3T50/2026 daled January 30, 2026 under caplioned subjeci matier "Ease of Doing Investment - | Pr— 4,452 1 19,536 9 46543 el alledese) ol sllcdl wonde e dano (wilaeiz) o00d) aean g
Special Window for Transfer and Dematerialisation of Physical Securities" (heremnafter refarred to Net Profit / (Loss} for the i ' miZow ewlde]l ess oL 441208 HWOl P 36,2v,006.00 (Fiem
a5 “the Circular”) SEBI has decded to open another specal window for transler and demalterialisation of andlor Extraordinany m" j"'”"“ S s 146.8 13725 159.2 vilsieicly and Bisdia s 49 BIBS Y1) o =12 sz ol

physical secunbes which were sold/ purchased Pmtﬂltil:ﬂ'l”}'l, 2019, Net Profit / {Loss) for the iod [belore tax g0 [Eg2id] zie2 AEad) -:|-|I3||.|;Ei' .:5.E|:
This special window shall be open for a period of one year from February 05, 2026 to February 04, 2027, (after Excoplonal and/or Extraordinary Soms)) 2B 1.454.2 159.2 EQIEIR 26M JSdaiul l=ngin o B, EQER M a2 areiciel 24120 =122 ndl=
o ; Mol Profit / (Loss) for the period [aftor Lax riadni ond B & <4 A seend Fasedld] peedee | Hlegielfiez ) (masi,
TTIE!M'MmEmuﬂﬁﬂbﬁﬂmuﬁhMWFMHMHEMIMMMTEMDtm‘g {after Excepbional andior Extracrdinary flems))] 314 1.003.9 1065 p003 e S1aEe] BOH 11 S50 Uik Sdle) 5{1‘1‘13"“136!5(-11!:]:']&6"-!1 (21
and were rejected. relumed | not aliended lo due to deficiency inthe documents | process /or otherwisa. ¢ #A duid agd &/deda widl Aol Gualx 530 oa Sqowdl, 2028 o

The securities so ransferred shall be mandatorily crediled to the fransferee only in demat mode and shall
be under lock-in for a period of one year from the date of registration of transfer, Such sacurities shall not
be transferred/en- marked/pledged during the said lock-in period.

For clanty with regard to applicability of this window, below matrix may be refemed to:

Bt ot Bid o somd el o

aefl v sdle B e e o Fosa 88 &l HIE = sed ot
sRaHl Hid B el (Wosa mde) sieuo ME) azal e, B, eaemE-d
ell. 4F.99. 2034 YW I 36,31, 65F. 00 (FRa slomandla an Asdla ewr

5.The above is an extract of the detailed format of the Quarterly Financial Rosults lod with the Stock Exchangoes undor
Regulation 33 of the SEBI (Listing Oblgations and Disclosure Requirements) Regulations, 2015. The full Quanery
Financial Results are availlable on the Stock Exchanges website [www bseindia com], [www nseindia.com] and
company’s website [www thomascook_in]. The same can be accessed by scanning the OR code provided below.

orael W6 o) 2 cany ane) vrafad) adefl gaeo wlda,

Execution Date of Lodged for transfer Original Security |  Eligible to lodge in , fssails fiasal uza doam md Gunct wea w3l siucidl san 1340 l21 sow
Transfer Deed before April 01, 20197 ﬁﬂﬁ‘% the current window? E-. E (€)ell Mot el Banerle] Lanat leami 20 B,
vz Masag qele

Bedore Apnl 01, 2019 Mo (it is fresh lodgement) Yes v - Rt Hege MoSocn dyis dla e wide el 85 ie o, 30 f;':i_ Sigm £ ol M
Baofore Aprll 01, 2019 | Yes (if was rejected / retumed earlier) Yog J el opfle sAdlan Biwsn w3.co @l Ml s e e iz 2ldo 50 #Awen
qoc B8 Ul M, el chitigiE #lEa SNen GE3 oo &l M), 3 Gledas ailles sz,
Before Apri 01, 2019 Yes No A E Yo Hin w2 CENSG o “2iovine] SHlSes]” onsell ol 251N Ml A ol
Before April 01, 2019 Mo Mo < For Thomas Cook (India) Limited Golmas oHle uz vitnda Sulm Sell widl o, o, vwls/ad o, gofq, :.'.'-r:
Various Canditions to be fulfilled by the investor / transferee as per the said Circular including but not Mabisahifger, | [ VI SN0 KUAE ELML SR SvtAcH UM iRm0, A1 1 OWeA AN )
Y s o ircular Including bu Place: Mumbai DIN:07560302 o et o, B vl @iovel ande o, Bue e Masdd) ug s old

imited io newspaper noticas, Lindertaking cum Indemnity.

: Date: February 5, 2026
Accordingly, Investors of the Company are hereby informed to take note of the above as per the said

Managing Director & Chief Executive Officer v B : gl s vical| svaan, e s dlznad b 2s, Bor: Hsie A2, Gt

e e T
Circutar, and do the needful at the earhiest and complete the same within the timelines as allowed by the b - oa.00200r PO dls it aol salgo aifssd
HDI'IHB‘SEE' BRI 1 A R R ] Eneun. il ] ﬂ“ m

The applicable Investors, as covered by the said Circular, are requesied lo send their complete
documents to Company's Share Transfer Agent as given below,

Integrated Registry Management Services Private Limited
Kances Towars, 2° Floor, No. 1, Ramakrishna Straol, North Usman Road,
T.MNagar, Chennal 600 017, Telaphone: +31 44 28140801 [ 803

= A
Adylois mézia

By Order of tha Board

e FOr MGAL LIMITED [ erepdicaop]] 2act ozl vy 2dls erlosan | Sulz @lEed el

This nofice i issued for the information of sharehalders and in compliance with SEBI Sdl- prodicael] Salbemo uEa ) oadem sorgm Boydes § Son)

Place: Chennal S. Narayan A, A6 desagln viaviadlon dueRle el El2al W2
Date: 06 02.2026 Company Secretary

q | Fral2e Bt il:!; oiH a6z Hesadln ehaviad]
| whaTde fames| el dmaa] adha | e 0030323
y | el o dan sndde baigsg 2Fregiz iy susln - LKL
el DosilR2e g1 o
¥ | S22 Eomeel ST32 pdloma alsaTE2 | ACA-DO88
Eaergell wallEa oramesilell adiovs o
(] i egee % olgle : oopl s, onb-lone S, om gl | ok owa, wel, s oy ¥anoar, EI— " ﬂi‘lll..:_'l nﬂﬂ;ﬂ 4| srilie Lomse] eRrees wilBe o | satvieh ol vagead S :
@ J é“ étﬁraal Iaqlﬂ'ﬂ (ﬂmes mu g b ez N L AW, w0 e 3, wial e, loieenl silew bl (S sud, ey, H E’ G T s 3B (o Bl el ol v azam |wels =, oq, BE qicdl), oia
CRIHUM MR- 344004 | Wizon? whoy varm , mis i o uz, ol o, sreasiEl anil-2egacu, yvan [ misin o, (225 M52 Bsnn ~ N - Aol 20, 2 el ¢, Mgl
i e g0, mada | shada, aifrwza 2ud, = Shoam 25l onsg, H=2 2 videz , 20, HAQ-IEW02 zuoR Fasalog daer) m2ld] , o .h|:'-'.-|e‘l||:1 .5'!.i| a';:-. jl;-ijq_lln.
?H\ﬂﬂiﬂ {thegldiden ) (vl 2003 ou [aam ¢ 24 ¢ adl dand| salflegdine we lsssesaa vy praafecnan ddzn wud veglddes vils sl veedee Hise, 2003 (W5 ) 6 2maz [asdion dmw wd d-say Hilﬁm mﬂ.: a
A 5 d 1 T o goo R
2l v 33l enripas - e ailads R A amlleE] A ) 209 o2 aetouel el pnasd pud B 3 olldl coude 2eua? (hasal em @8R graenen dbild s (252 roo 28] ul (sl dew? adls enida :h,]fl A sadla B, Geil - ; U/l A oelle m oo, il
sotert (3521 < dmEizou lEisiZan venda W52l SEH 92(2 ) 660 oilfla weadl Fsid\F) pezee (ogiAes ) [napdion (el ¢ 2ol ¢ 208 daidl 252 oll SEM 93( 92 ) 600 Wy Adicll Bualy 53 e disl @, Y2, _“"L_ =i2icll, pa2e UgiiGasel] 25,
[FEs=il= [Aasa Foml 87, G 0™ aaol e 0 ou Hl2el Shas of. (9 vende aRhds g-gaeyg MiRsd dadiHi paasi. 208l g2 amaie o S2ciHL 20d 8 5 2 deEEz hitps:iwww.bankeauctions.com Buz Buaca d-g21g w2 gl ol MR, 32, I - 365990
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